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This Letters Patent Appeal is directed against the order dated 02.07.2020,
passed in C.W.]J.C. No0.16975 of 2017, titled as Ram Gulam Vs. The State of Bihar
& Ors., by a learned Single Bench of this Court.

On 17th of September, 2021, we had passed the following order:
" I.A. No. 1 of 2021

Having heard learned Counsel for the parties, we are satisfied that the delay in
filing of the appeal has been sufficiently explained. The delay condonation
application is allowed. The appeal shall be treated to be within time.

L.P.A. No.213 of 2021

Learned counsel for the appellant states that disciplinary action initiated against
the petitioner was quashed by this Court in the year 2009. However, the criminal
prosecution initiated against the writ petitioner was settled only in the year 2017.
90% of the payment towards retiral benefits stood paid to the petitioner on
12.12.2014 and the remaining 10% was paid on 25.05.2017. As such, the
learned Single Judge erred in directing release of the amount along with interest
quantified at the rate of 6/9%.
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Notice, to be effected on the learned counsel for the writ petitioner.

List on 03.11.2021."

The facts enumerated (supra) are not in dispute. In this view of the matter, the
direction issued by the learned Single Judge awarding interest @ 6%, directing
the State to pay the same within a period of four months failing which additional
amount of interest @ 9%, stands quashed and set aside.

Ordered accordingly.
Appeal is disposed of in the aforesaid terms.

Interlocutory Application(s), if any, shall stand disposed of.
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